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developing countries like India will get 
advantage to improve their productivity and 
to take assistance for research and 
development in primary commodities. Mainly 
these are related to agricultural commodities 
and not to manufactured items as Mr. 
Hukmdeo Narayan Yadav said and I hope that 
it would be possible for us to make a real dent 
therein. 

THE PUBLIC WAKFS (EXTENSION OF  
LIMITATION)   DELHI AMENDMENT 

BILL,  1981 
MR. DEPUTY CHAIRMAN: All right. 

Now, the Bill for introduction. Yes, Mr. Shiv 
Shankar. 

THE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI P. SHIV 
SHANKAR): Sir, I beg to move for leave to 
introduce a Bill further to amend the Public 
Wakfs (Extension of Limitation) Act, 1959, as 
in force in the Union territory of Delhi. 

The question was put and the motion was 
adopted. 

SHRI P. SHIV SHANKAR; Sir, I introduce 
the Bill. 

(I) THE  APPROPRIATION   (RAIL 
WAYS) NO. 6 BILL, 1981—contd. 

(II) THE APPROPRIATION  (RAIL 
WAYS) NO. 7 BILL. 1981—contd. 

MR. DEPUTY CHAIRMAN: Now, we 
shall continue the discussion on the Railway 
Appropriation Bills. We have almost 
exhausted the time allotted for the Bills. But, 
because, a few more speakers wanted to 
express their views, we are starting the 
discussion now. Therefore, I would request 
the Members to be very brief in their 
observations. The time left now is very little 
and the Minister also has to reply.   Yes, Mr. 
Kalpnath Rai. 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): Sir, you are calling Mr. 
Kalpnath Rai. But Mr. Hukmdeo Narayan 
must be called now. 

MR. DEPUTY CHAIRMAN: Any-
way, I have called him and I will call him 
afterwards. It is a question of just ten 
minutes only.    Yes, Mr. Rai. 
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"The licence was finally terminated 
with effect from 31-12-1972 as the 
party did not abide by the agreement 
conditions for revision of rent with 
effect from 1-1-1968. The party, 
however, has not so far vacated the 
railway land." 

 

Q. No. 2974; As on 31-7-1981, there 
were in all 4943 encroachments on 
railway land in Delhi area. 
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Q. No. 424 dated 21-8-1981: Change 
in the designs, method of construction, 
seat for work, delays in getting the land 
acquiring the site etc. 

 

 

SHRI R. MOHANARANGAM (Tamil 
Nadu): Mr. Deputy Chairman, Sir, I am 
really very glad today for the opportunity 
being given to me to 
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express some of my views on these 
Railway Appropriation Bills. Our hon. 
Minister has very cleverly chosen this 
time for a discussion on these Railway 
Appropriation Bills on the floor of 
Parliament, when, actually, there has 
been an increase in the freight rates when 
he has increased the freight rates. He has 
chosen this time for a discussion 
especially when not even a single day 
passes when there is no accident. Not 
only that, Sir. 

By the time I begin to say gome-thing 
on these Appropriation Bills, I have to 
say that whether deliberately or 
purposely or by accident, they have 
increased the freight charges. This in-
crease in the freight charges may be due 
to many reasons. One is, for clearing the 
deficit. Or, this might also have been 
done under pressure. I personally feel 
that there is a pressure from the World 
Bank, who have laid down certain 
conditions like increase in the freight 
charges, increase in the rates of season 
tickets and so on, apart from so many 
other conditions which have been laid 
down. They have laid down eighteen or 
so conditions for giving Rs. 500 crores, 
for implementation of certain deve-
lopmental schemes in regard to the 
railway system in this country. 
Sir, there are two main reasons for 

establishing this railway network, this 
railway transport system, in this country. 
One is. for the benefit of the passengers. 
The second reason is, for the benefit of 
the industries and entrepreneurs, who are 
also responsible for the economic 
development of the country. If  I see 
whether any facilities have been given to 
the passengers or to the industries, by in-
crease in the passenger fares or in the 
freight charges. I really fail to see; I do 
not find that any additional benefit has 
been given to the passengers. Sir, as a 
person who is coming from the Southern 
part of this country and as a person who 
is travelling the length and breadth of the 
country by train, I do not see any 
additional benefit has accrued to the 
passengers. But every year, they are 
increasing the freight 

charges.   They do this not only at the 
beginning  of  every  year.    They  do this 
during the course of a financial year  also,  
when,  normally,  one  does not  expect  
such  a  thing  to   happen. Such  a thing 
has  been said  by  our hon.   Minister 
today on the floor of the House that he is 
going to introduce  this  for  compensating    
certain things.    It was due to the 
pressures by the World Bank.   This can 
be seen by  the  conditions laid down by  
the World Bank.   More than 1& 
conditions are there.   Not only that, I 
personally feel that it is very important 
that our hon. Minister should realise that 
when we increase the freight charges, 
other formalities    and    canons    should    
be followed, especially in our area where 
the   industries—especially   the , small 
scale industries—are  completely    de-
pendent    upon    the    supply of coal. 
Kindly don't see the time, it is a very 
important subject,    we are not in    a 
position to  control it,  so you please don't 
control us and give me five or ten minutes 
more. 

Actually, Sir. in my part of the country, 
we are completely dependent upon 
Andhra Pradesh Singareni coalfields. To 
some extent we get it from some of the 
northern parts of the country. When they 
increase the charges, they are not 
increasing it for passengers only; they are 
increasing the freight charges for 
essential commodities also. When we do 
not get this essential raw material from 
Singareni and when we ask for the same 
coal from some remote corner in the 
north—whether it is Uttar Pradesh, or 
West Bengal or some other place—wo 
are expected to pay the additional freight 
charges for transporting coal from that 
part of the country to the southern part, 
which is 1500 miles away. Automatically 
it will increase the price of commodities 
for which this raw material—namely 
coal—is used for producing such things. 
So we are automatically expecting the 
consumers to pay more prices. So the 
additional freight charges and additional 
distance will not only increase the price 
of the raw material but will also force the 
consumer to pay more price for the final 
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product. So there should be some equalisation 
of prices. Whatever may be the distance, 
whether We get it from Andhra. Pradesh or 
Orissa or Assam or Jammu and Kashmir, 
from wherever we get such essential products, 
the price should be uniform, as in the case of 
medicines. For medicines. Sir, they have 
fixed the price level. Wherever we purchase 
whether it is Bombay or West Bengal —we 
give the same price for important medicines. 
Likewise, it should be for essential 
commodities. We should be provided that 
facility for puchasing it at equal prices. 

Thirdly, Sir, not a single day passes without 
facing an accident, I do not know whether our 
hon. Minister has taken the responsibility of 
reducing the population. But I consider, 
according to the economics theory that this is 
one of the preventive checks. There are 
certain positive checks; but this is a 
preventive check. There is a rumour outside 
Parliamest that when you want to collapse, 
and when there is no certainty, it is better to 
travel by our railways. The other one is that if 
the entire world is going to collapse in another 
25 years, it is better to stay in India always 
because India is 25 years backward. When-
ever we have travelled abroad, we have seen 
that actually coach No. 12 stops exactly at the 
place for the twlefth coach on the platform. 
whereas our railways are sometimes 3 to 4 
hours late, some time 24 hours late, so that 
even if it reaches at 8 o'clock, which is its 
right time, it is 8 o'clock of the next day. Such 
a rapid system we have. 

These are some general remarks. But I 
want to say with regard to some particular 
things concerning my State I think you will 
remember that I was one of the Members of 
the Lok Sabha, when Parliament was 
dissolved. My period was of 21/2 years and I 
had spoken for nearly three or four times on 
the Rail way Budget. May be the Minister 
will come and go, the Minister may change, 

but each and every time I said the same thing: 
that there were no additional facilities in Tamil 
Nadu. Thirtyfour years have passed. You will 
definitely be surprised if I say that 34 years 
have passed and not even a single kilometre of 
broad-gauge line has been introduced in Tamil 
Nadu. Not even a single kilometre of broad-
gauge line after 34 years of Independence. 
Kindly note it down. Not even a single 
kilometre of broad-gauge line has been 
introduced in Tamil Nadu. Whereas in 
Calcutta, the city limit is 42 miles, in Delhi 25 
miles, in Madras it is only 9 miles and 4 
furlongs. And more than 10 lakh people are 
staying there, from Tam-baram to Beach. 
There are 8 or 9 railway gates. I had asked for 
the construction of an over-bridge on the 
railway gates. Then the entire influx will go 
from South Madras to North Madras and from 
North Madras to South Madras city. Now a car 
is expected to take more than 40 minutes 
between the Port and the city. So hon. Minister 
should introduce over-bridges from Tambaram 
to Beach and from Beach to Tambaram. That 
is why I am asking him to introduce the rapid 
transport system. Madras is a very small city 
with only ten miles in length and nine miles in 
breadth. It is not like Calcutta or Bombay and 
is confined to only a small area and more than 
40 lakhs of people are expected to stay there, 
with more than eight lakhs of people travelling 
daily. That is why we have asked them to 
introduce this rapid transport system. Promises 
were given very easily from Minister to 
Minister, Minister by Minister,. from one party 
rule to another party rule, but nothing actually 
has happened. That is why, in fact, I want to 
ask the Minister to take the entire 
responsibility for introducing the rapid 
transport system there. Also there is another 
one the railway line from Karur to Dindigul. I 
would ask the hon. Minister to take 
responsibility for this also. Finally, Sir, these 
are the things which I wanted to intimate the 
hon. Minister through you and I hope   he 
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(Shri R. Mohanarangam) will    take    
responsibility    for    them. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Shri Sinha. . 
. Not here Shri V. Gopalsamy. Please take 
five minutes. 

SHRI V. • GOPALSAMY (Tamil Nadu): 
Mr. Deputy Chairman, Sir, I am thankful to 
you for calling me. 

Sir, at the outset I would like to draw the 
attention of the hon. Minister of Railways to 
some of the genuine demands and problems of 
the major workshops in Southern Railway in 
Tamil Nadu. The Locomotive Workshop of 
Perambur, built in 1932, is one of the major 
workshops in the Indian Railways, dealing 
with overhauling of steam locomotives. This 
workshop employs 4,631 men headed by an 
Additional Chief Mechnical Engineer assisted 
by eight officers. Sir, 496 steam locomotives 
of the Southern and South-Central Railways 
are based in these shops for repairs. On an 
averge, 20 locos are repaired every month. 
But, Sir, last month when I visited this 
workshop I was very much shocked to see the 
concern of the employees who are working 
there because I am given to understand that 
the turnout of engines in the Locomotive 
Workshop at Perambur has been brought 
down quantitatively due to the phased pro-
gramme of dieselisation  and electrification. 
As dieselisation started in the Southern 
Railway, some places like Golden Rock, 
Erode and Tondiar-pet were chosen for 
constructing sheds for manufacturing diesel 
locomotives. Now that electrification of the 
Madras. Arkonam section started the number 
of steam locomotives to be maintained by the 
loco works at Perambur has come down. So, 
this is a serious problem. The workers are very 
much concerned because the future of the 
workshop itself is at stake. In fact, I have 
received a memorandum from the employees 
stating that promotions for which trude tests 
have been held are being withheld since many 
vacan cies have been declared surplus since 
the targeted turnout has been reduced from 22 
engines per month to eight 

engines per month. In these circums-tances, 
1o get over this crisis of employees being 
rendered surplus, promotional avenues being 
blocked and new recruitment being banned, 
some alternative proposals for another project 
should be contemplated. 

In this connection, Sir, it will be very 
proper on my part if I bring to the notice of 
the hon. Minister that some proposals have 
already been sent by the workshop to the 
Railway Board. The first proposal is the elec-
tric loco project. The cost of the project has 
been worked out to be Rs. 6.93 crores. But if a 
new workshop is to be built for electric locos, 
it will be costing Rs. 18.58 crores, that is, 
nearly Rs. 12 crores more than that of 
conversion of the loco works at Perambur. So, 
this proposal should be given proper 
consideration by the Government. 

Another proposal is that of diesel shunters. 
This project costs Rs. 59 lakhs. Also, the 
number of locos that will have to be repaired 
will be two lakhs by the end of 1988. This 
project will provide employment for 270 
workers. So Sir, these two projects should be 
considered and I hope the Government and the 
Railway Board will okay these two proposals. 

Sir, there is another workshop, the ST 
Worskshop at Podanur. I visited the workshop 
last month. Sir, this Podanur workshop is the 
pride of the railways. I was surprised to see 
the potential and skill of the workers there 
because sophisticated units of international 
quality are manufactured in that workshop. So 
the products of this sophisticated unit can be 
exported to foreign countries also. For 
instance, Podanur unit is a vital unit for traffic 
facilities and signalling and these are 
manufactured here. The pending demands for 
relays on Podanur Workshops has been on the 
increase. The demand will increase further due 
to stopping up of the pace of A.C. elec-
trification projects. 
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Sir, in this connection, I would like to 
say that in West Bengal a private 
company is supplying these spares to 
other parts of the country. I do not 
understand why a private company is 
encouraged. This should be stopped and 
also if a proper fillip is given to this 
Workshop for proper sophistication and 
the production is on a large scale, that 
can be exported to foreign countries, 
particularly to the developing countries. 

I would like to draw the attention of the 
Railway Minister to a recent decision, an 
unwise decision, taken by the Railway 
Administration regarding the abolition of 
railway concessional facilities for the 
sports teams participating in all the 
approved meets other than the national- 
and international ones. We are spending 
crores of rupees on sports; I do not object 
to that; we have a commitment and we 
have to spend. The railways are running 
at a loss for various reasons. For what 
reason's has the Railway Administration 
taken this decision. Such decision could 
not have been taken if had been brought 
to the notice of the Railway Minister. Our 
sportsmen are coming from the poorest 
strata of society. Their only problem is 
money. There are Many established 
sportsmen and they are sending teams 
because of the railway concessions. Now 
you hare scrapped these concessions. A 
few days back I made a mention about it 
and I had a talk with Shri Jaffar Sharief 
and he said that he would look into the 
matter. So  you should maintain the status 
quo and restore-the earlier decision.  

In this connection, I would like to 
bring out another serious point. 
(Timelbell rings) Only two or three 
minutes more. Yesterday also I was 
waiting till 6 o'clock. Many trains have 
been  cancelled. in Madurai-
Tirucharapalli Division in Tamil Nadu, 
On the 16th I had put a question and the 
Minister had replied these trains in 
Madurai-Tirucharapalli Division   in 

Southern Railway were cancelled and 
they tried to justify it by saying that more 
diesel engines cannot be provided to run 
the passenger trains in these divisions 
due to the limited number of passengers. 
At the same time more trains are allotted 
for other divisions. But in the Madurai-
Tirucharapalli Division in Tamil Nadu 
many trains have been cancelled. So at 
last hereafter such a thing should not 
happen. 

Before I conclude, I would like to 
narrate one painful experience which 
affected me when I was travelling after 
having attended the last session. When we 
were travelling after the last session, we 
boarded' a coach in the GT Express and I 
was shocked to see its condition. There 
was no vestibule facility. We proceeded. 
There were 22 passengers and I was 
going with my family and another 
Member of Parliament from this House, 
Mr. A. P. Janardhanam, was also 
travelling with us. Next morning in the 
early hours we were shocked to learn that 
our coach was about to be detached at 
Jhansi. Jhansi is a dangerous place, where 
some days back a murder took place—in 
a nearby area. We protested and the 
Deputy Superintendent came there. We 
asked him, "For what purpose is it being 
detached? Is it not fit for further journey? 
And what alternative arrangements are 
you making?" He' said, "That is your 
outlook. It is not my outlook." Then I told 
him my identity, that I am a Member of 
Parliament and I am going after attending 
the session. "Whoever you may be, we do 
not bother about it." This was going on 
for one and a half hours. The General 
Manager of the Central Railway was also 
there rest-ing in a saloon. That also I 
came to know. What happened after that? 
The Station Superintendent came and 
asked, "Is it the behaviour of the edu-
cated- people?" We protested, and 
suddenly he passed some remarks. He 
said, "Unless you get down, you will be 
kicked out." Immediately like a military 
commander he went to the 
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driver and asked him to move the coach. 
The other coaches were already 
detatched. It was taken up to some one 
kilometre. The women and children were 
crying. After! some time he came to me 
and told me, "We will make some other 
arrangement." I told him, "I am not 
asking for a first-class coach. At least 
pro-vide a second-class coach in good 
condition." After two hours we were 
assured that we would be given berths in 
a second-class coach. By that time some 
railway officials, TTs, informed that it 
had happened earlier also and that many 
people had stranded there for three days. I 
told them, "We are not refugees: You 
cannot treat us as refugees." Then a 
second-class coach was given. Actually 
the condition of the coach was very bad. 
There was no window, no shutter and no 
door. During the night actually the rain 
was pouring and water was coming 
inside. Till we reached Bina we suffered. 
When we reached Bina and met the Bina 
Superintendent and gave him a complaint 
signed by myself and other passengers, he 
said "It is not my botheration, it is your 
botheration." We asked him, "At least 
provide some good second-class coach. 
You have got powers. You send a man, a 
guard, with the G.T. Otherwise, we 
cannot stop passengers." Till we reached 
Kazipet, we were suffer-ing, We did not 
have meal or breakfast. It was not a 
vestibule. One foreigner from England 
was a tourist. He had come to study the 
architecture of India, of our country. He 
too suffered a lot. 

After all these things, when we reached 
Madras, I got the signatures of  all the 
passengers, and I sent a complaint. I 
personally wrote a letter to the Prime 
Minister and also to the Railway 
Minister. After some time in the papers 
news appeared that the Railway Board 
Chairman had ordered a probe into this. 
When I came for this session, the first 
day, early in the morning   I   received    a   
phone call. 

Somebody telephoned me and said, "I am 
from the Railway Department. The 
General Manager, Central Railway, 
wants to see you. Will you be available 
this month? I said, "I am always available 
throughout this session." Nobody turned 
up. My point is that such an experience, 
such a hardship, should not happen to 
anybody. I am not requesting it. for the 
MPs only but for other passengers also. 
Three times this has occurred. My point 
is that an enquiry has been ordered as per 
the reports, but that enquiry... 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Please wind up 
now. 

SHRI V. GOPALSAMY: There should 
be proper action. Firm action should be 
taken. I wish such expec-rience should 
not happen to any of the Members when 
they go after attending this session, With 
these words, I conclude. 

SHRI AJIT KUMAR SHARMA 
(Assam); Mr. Vice-Chairman, Sir ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please be brief. For others 
17 minutes are there. Mr. Gopalsamy has 
already taken more than 15 minutes. 

SHRI V. GOPALSAMY; Because of 
your grace, Sir. Thank, you. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) : No, no. 

SHRI R. MOHANARANGAM: Al-
ways you are so nice. 

SHRI AJIT KUMAR SHARMA: The 
hon. Railway Minister has claimed that 
he is an enlightened master of the 
railways. I hope and wish that he became 
an enlightened master and followed an 
enlightened policy for development of 
the railways. 

In this very brief time, I only draw his 
attention to certain aspects of the no-
railway situation still operating in the 
North-Eastern region.   The Rail- 
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Minister must be aware of the National 
Transport Policy Committee's 
recommendations, a commitment to 
which was given by his predecessor. Shri 
Tripathi, in this very House. But it seems 
that after giving the commitment in the 
House, the Minister forgets, the Railway 
Board forgets and the whole railway 
administration forgets about their 
commitment. Now there is another 
committee's report, the railway tariff 
enquiry committee's report, relating to 
this particular area. That also the Railway 
Ministry has forgotten. I request the 
Railway Minister to take into 
consideration the recommendations of 
both these committees and implement 
them in so far as the north-eastern region 
is concerned. 

Now, the development of railways in 
that part of the country is very much 
linked with the economic deve-lopment 
of that region. We talk about 
infrastructure for the economic deve-
lopment of a particular region. But 
without the provision of railway line*, the 
infrastructure is never complete and no 
development can take place. Only three or 
four days back there was a meeting about 
development of small-scale industries, 
attended by all the Ministers of the north-
eastern States and Union Territories, and 
the main complaint was that whatever 
money was received by these Govern-
ments from the Planning Commission for 
development a major part was spent on 
the transport of commodities because the 
Railways did not come to help these 
States in the development of transport 
facilities of that area. 

Now, in this connection I would briefly 
mention three or four points for the 
attention of the Railway Minister and I 
hope he will take action. The main 
recommendation of the Transport Policy 
Committee is that wherever there are 
missing links in the railways, those 
missing links should be provided. Now in 
Assam for about ten years there has been 
a demand for the connection of Gauhati 

and Dibrugarh via the different towns of 
the Brahmaputra Valley. And there have 
been assurances from the Government 
from time to time.   But no action has been 
taken.   I would like the Railway Minister 
to take up the construction of this railway 
line connecting   all the   major towns of 
the State because up till now the railway 
system in Assam passes through forests 
but    does    not    touch the populated 
areas.   Then another new railway line 
which is very much needed and for which 
claims were placed as far back as 1914, 
for the purpose of development of the 
Meghalaya area and the rest of the 
province of Assam, is the line from 
Jogigopa to Gauhati. These two railway 
lines must be taken up immediately and I 
hope the Railway Minister    will provide  
the  necessary money for the    
construction of these two railway lines in 
his next budget which he is going to 
present in February    or   March.      Now  
what   surprises me is that whatever is 
spoken by the Minister in the House is 
contradicted by the Railway Board. About 
assurances also I have got answers to 
about 25 questions   during   the   last two    
sessions    and I have compared them with 
the answers in this House and the letters 
received by me from the Railway Minister 
and the assurances given in the 
Consultative Committee and I find a lot of 
contradictions between all these different 
statements, which shows that the Railway 
Department is not sincere   and they have 
no  intention to implement the schemes 
and projects that they have promised for    
that    particular   area. (Time.bell rings)    
Just two minutes more. Now in the last 
meeting of the Consultative Committee,    
suddenly a printed  paper    was  circulated  
to all our Members. In this paper we found 
mention about 11 projects.    I do not 
know why it was so suddenly given to us, 
may be to silence our criticism in the 
Consultative Committee meeting.    But 
soon after that, they have forgotten   about  
all       these  different projects.   And  the   
answers  given  to me by the hon.  
Minister show that there  is  a  lot  of  
contradiction  bet- 



 

[Shri Ajit Kumar Sharma] ween what 
they stated in this particular paper and 
what was stated by the Minister on the 
floor of the House. I would request the 
Minister to g° into all these questions and 
see that urgent measures are taken for 
development of new railway lines in that 
particular region to help and assist the 
economic development of the entire 
north-eastern region, of the different 
States and Union Territories in that 
region. 

 I would like to refer to two more points. 
The Chairman of the N.F. Railway 
Service Commission was dismissed some 
time back and no new Chairman has yet 
been appointed. I would request the 
Minister immediately to take steps to 
appoint a new person as Chairman of the 
N.F. Rail-Way Service Commission so 
that all pending appointments can be 
processed immediately. 

The other point I would like to bring to 
the notice of the hon. Railway Minister is 
about the Tinsukia Mail which is 
supposed to run between Delhi and 
Tinsukia. Actually it is not Tinsukia Mail 
in the proper sense of the term. It is really 
a mail bet-Ween Delhi and New 
Bongaigaon end beyond New Bongaigaon 
the fate of the passengers can better be 
imagined than explained. I would request 
the Railway Minister to travel once by 
this Tinsukia Mail from Delhi to Tinsukia 
in order to realize the actual state of 
affairs. Some time back I suggested to 
him that a meeting of the Consultative 
Committee should be held at Malegaon 
headquarters of the NF Railway and 
suggested that the Railway Minister 
should himself travel along with members 
of the Consultative Committee in the 
whole area so that they would all realize 
the conditions obtaining there, so that they 
would get first hand knowledge of the 
situation there. I Would also request that 
Railway Minister to see that convenient 
pleas are 

not any more offered and the projects to 
delayed. 

There is another very dangerous 
situation continuing in the railway ad. 
ministration which the hon. Railway 
Minister has admitted in a letter to me and 
that is the very large-scale cncroachments 
of railway lands and buildings in the 
whole of the N.F. Railway and these 
encroachments are not removed. The most 
surprising thing is that when recently an 
eviction order was passed against these 
encroachments somehow because of 
certain vested . interests, the eviction was 
stayed and the encroachments have been 
allowed to continue. On this particular 
aspect I request the hon. Railway Minister 
to bestow his attention and see that urgent 
steps are taken to evict all unauthorised 
occupants in the entire N.F. Railway 
throughout the State of Assam especially 
right from New Bongaigaon to Tinsukia. 

I hope the hon. Minister will take 
action on all these matters. Thank, 
you;  

THE VICE-CHAIRMAN; (DR. 
RAFIQ ZAKARIA): Now, Shri G. M. 
Shawl. Please be brief... 

SHRI GULAM MOHI-UD-DIN 
SHAWL (Jammu and Kashmir): Mr. 
Vice-Chairman, I know when my turn 
comes there is no time left. However, I 
thank you for this opportunity. I 
congratulate the honourable Railway 
Minister for giving us an opportunity to 
'give vent to our feelings. We were 
waiting for a long time for an opportunity 
and now with this Bill he has given us 
that opportunity. As far as the railways 
are concerned, they have their own tale of 
woe. And the railway travel they say, is 
the cheapest. But it is not the safest. It is 
full of risks and dangers. In fact, there 
appears to be some unwritten 
understanding between Mr. Sharma, the 
honourable Minister of Aviation, and Mr. 
Pande, that people prefer to go by air 
rather than by rail. As far as rail is con-
cerned, I don't think Mr. Pande has ever 
travelled by it; otherwise, he would have 
seen for himself what the miserable 
conditions of the Pas- 
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sengers are.    What is the state    of affairs 
in the   railways    as   far    as tracks,    
catering   services,    etc.    are concerned? 
I think as per the figures given for the last 
year there   were 700 accidents on 
railways.    But    we are not concerned 
with figures. What we are concerned with 
is that   there should be efficiency in the 
running of railways. When they say 
figures have come down, that does not 
mean that We are safe    now Robberies, 4 
P.M.   dacoities    and    murders   and other 
things   do   take   place. To say that it   is 
the     job of the concerned State 
Governments to control them will not do 
That    is an alibi. That does not hold    
water. What is required is not to leave all 
matters to the Railways Board. You take 
stock of the    working of    the Railways 
everywhere in the country. As far as the 
Railway Minister    is concerned, he 
appears to be oblivious of the opinions of 
Members of Parliament.   I hope he will 
mend it   and chow some regard for the 
views   of Members of Parliament. 

Parliament has constituted several 
committees, such as Catering Committee 
and Passenger Amenities and Facilities 
Committee of which I am a Member. But 
I am yet to know of any meeting. I 
enquired from the Parliamentary Affairs 
Department. We had only one Northern 
Zone Informal Consultative Committee 
meeting where the Railway Board 
Chairman, Mr. Gujral, came and tried to 
say something. He rejected all our pleas. 
That is the fate of our suggestions. 
' Sir, we travel in railway trains. People 
who travel in trains meet us. After all we 
are representatives of the people. As far 
as the difficulties of passengers are 
concerned, we have to voice them on the 
floor of the House. And you have to meet 
these demands. 

As far as passengers are concerned, I 
sympathise with their fate. Only a person  
who  travels  in  train,   either 

in Second Class or First Class,   will know it. 
There is the Jhelum Express. But there is no 
drinking water. There is also the  Holiday 
Express    which does not have either the 
First Class or the ACC. In fact    the    
Railway Minister has issued    orders   for    
its stoppage.  Why?  It gives  you    good 
income.    I had argued it here.    So' far as 
Kashmir is concerned, Jhelum is often late 
or even if it is punctual, it   reaches Jammu   
by    1    P.M.    or 2 P.M. the next day.    By 
that time the passengers, particularly    
visitors, cannot  get any  conveyance for Sri-
nager.  They  are  either detained  on the 
road side or in Jammu.   As far as Holiday  
Express is    concerned,      it reaches there in 
the morning so that the visitors can proceed 
on their onward journey to Srinagar. 

As far as Jammu is concerned, I had made 
a request and repeat it on the floor of the 
House.    Ours is    a socialistic  pattern  of  
society  or    at least the aim or objective is    
that. That being so, why are you always 
helping    big    business    people     and 
monied people like N. P. Radhakishan who 
does not ply a single passenger bus 
between Jammu     and  Srinagar? The bus 
route is monopolised by the Jammu and 
Kashmir State Transport Corporation. This 
Corporation   which is in the    public   
sector.    But    out-agencies are given  to 
N.  P.  Radhakishan.    Why?  Poles     
public buses. That company does not play 
a single passenger bus.  J.  K.  Road 
transport has the biggest fleet    of   trucks   
in. Northern India. When asked, what did 
the hon. Minister write to me?    He says 
that the contract can be terminated when 
there is complaint against him. This  
argument does    not    hold water.  It is not 
plausible. I    would again say that the 
contract should be terminated because it 
does not work. Passengers are put to great   
difficulties.   Our RAC has depots 
everywhere In every town of the State. In 
Jammu Station.      Sir,    from    9.00    
A.M.    to 4 P.M.  the staff members are    
there for reservation. But, after 4-00 P. M.. 
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[Shri Gulam Mohi-ud-Din Shawl] 
there is nobody at the station for 
reservation purposes. So, Sir, I suggest 
the staff be increased and the time be 
extended up to 10 P.M. SO that the 
passengers can get the facility and on a 
shift basis you can have a better system 
or arrangement there. Another thing is 
that the Jammu Station does not have a 
telegraph office. When we send a 
telegram, even after a week it does not 
reach the Station Master there for 
reservation or for any other thing. The 
point is that you can have a telegraph 
office in the Jammu Station. Sir, what is 
the fate of the promise the Railway 
Minister made earlier? He had Promised 
in the Railway Budget that the railway 
line will be extended to Udhampur. So 
far nothing to our knowledge has taken 
place and I submit that the railway line be 
extended from Jammu to Rajouri because 
from Rajouri to Supaiyan the road is 
being constructed and that would give 
much facility to the passengers, 
particularly the visitors, to Srinagar,   
(Time Bell rings), 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Please wind up 
now. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: I will try, Sir. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): No, no. I cannot 
give you more time. 

SHRI GULAM MOHI-UD-DIN 
SHAWLI: know it because I come from 
a backward area. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): You please speak 
very briefly. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: As far as the catering services 
are concerned, Sir, you would be 
wonder-struck to note that I had myself 
to pay four times for that thali which was 
supplied to me at Ambala by the private 
contractor. Sir, Mr. Yadav had rightly 
suggested—-Mr. Railway Minister,   
please 

understand this thing—that they should 
give catering to the co-operatives. Mr. 
Minister, please understand this thing 
that when you get congratulations and 
felicitations from your own side, from 
your own party members, you also get 
suggestions from them and they also 
criticise the working of the Railways. 
Please understand that. Mr. Yadav was 
good enough to suggest, as far as the 
catering services are concerned, that they 
should be given to the co-operatives. 
Then, Sir, M/s. Wheeler and M/s. Gulab 
Singh & Co. and other private people 
should not be there and their authority 
should be snatched from them. We have 
lots of educated unemployed people here. 
Why not give these things to them so that 
they can also sell these newspapers, 
magazines, books, etc., so that they also 
get this facility and you can thus curb this 
unemployment problem? Thank you, Sir. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA); Yes, Prof. 
Bhattacharjee. Please be very brief. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Sir, the 
Minister of Railways has come forward 
with supplementary demands, that is. 
formalising what was annouc-ed by him 
in a statement regarding which certain 
controversies did arise. Now, Sir, one 
point has come up very sharply again in 
what is an anathema to the ruling party, 
that is, the Press. But the Press, in a 
democratic set up, has an important 
position and any criticism, openly voiced 
and with responsibility published, in the 
Press has to be met by the ruling party. 
The specific allegation has been that the 
Railway Minister has been forced to come 
forward with the supplementary demands 
because of the needless speeding made by 
the Railways,   exceeding the provisions 
in the Budget. Particular complaints have 
been made regarding the purchase of 
stores and other things. But the complaint 
is that more than 
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a hundred crores of rupees have been 
spent outside the budgetary allocation. 
Misuse of funds in other res-pects is also 
widely reported so far as the Railways are 
concerned. It is a common saying for a 
very long time that unless these things, 
the misuse, the corruption, the pilferage 
that is going on, are removed, the 
Railways cannot improve and but for 
these things, perhaps the Railways could 
have rails of gold instead of lamenting for 
funds as it is doing now. Now, after 
making these general observations, since 
the time at my disposal is very short, I 
will raise certain specific points 
concerning problems in my State. 

Firstly, I will refer to the problem of 
suburban railways in Calcutta. Its 
condition, in spite of repeated pleadings 
on our part,      continues almost 
deteriorating.      Sealdah   is   supposed to 
be the     largest suburban railway station   
in  the  world.    It  is running into 
problems.   All efforts on our part to make 
the Railway authorities conscious of their 
responsibility to     the travelling  public  
there  have   so  far failed.   In  this  
suburban   section,   as for example   
Diamond Harbour, Lak-shmikantpur, 
Canning, that is serving the Sunderbans      
area    as a    whole, which is thickly 
populated, the major part of it is without 
double line. The Murshidabad  section.   
Lalgola  section and   Nadiad  are      old  
railway  lines, without double line, and 
the sufferings of the people in that area 
beggars no description.    Bellurghat; 
which is the headquarters  of West   
Dinajpur District, has been clamouring for 
a railway line for  a  long time.   Recently 
the Railway Minister himself, Pandeji, 
went  to  Malda.  together  with       the 
Minister from a neighbouring district, Shri 
A. B. A. Ghani Khan Chaudhuri, and in 
his meetings with the representatives from      
the West Dinaipur District,   he   assured   
that   he  would pay  urgent   attention   to   
these  problems.   We would like to know 
what 

steps have been taken to fulfil those 
assurances. 

In the West Bengal Legislative 
Assembly, a unanimous Resolution was 
adopted. In this House also we raised the 
demand for an additional train for North 
Bengal, which has a vast area but which 
is ill-served by the railways. My friend 
Prof. Sharma, referred to the neglect of 
the northeastern region. North Bengal is 
also almost at par with it. This additional 
train may be provided to North Bengal 
either by extending the Gour Express, 
about which the hon. Minister assured in 
Malda, or to have it run daily. More than 
three months have passed but no step has 
been taken in this direction, either by 
extending this train or by providing an 
additional train. North Bengal must be 
served. 

Another problem which is plaguing 
Calcutta must be brought to the notice of 
the Minister—the position regarding the 
Metropolitan Transport Project, MTP. 
what is known as the Tube Railway 
Project. The target of fulfilment is 
receding. Expenses are increasing. 
Accidents after accidents are taking place 
in the construction work the latest being 
in a very populous area, Bhawanipur 
area, where two sliding wheels fell on the 
water main, completely dislocating the 
Calcutta water supply for about a week. 
A person was killed. (Time bell rings)  
Yes   two minutes. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I can't give you two 
minutes. 

PROF SOURENDRA BHATTA-
CHARJEE; One-and-a-half minute, Sir.    
(Interrutions) 

THE VICE-CHAIRMAN      (DR. 
RAFIQ ZAKARIA): Independence have 
taken more time. 

PROF SOURENDRA BHATTA-
CHARJEE: One minute more Sir. We 
have in this House, brought to your notice 
that the feasibility of circular railway 
should be examined. We have been told 
that the technical feasibility report has 
long been before the Railway Minister for 
consideration. I appeal to the Railway 
Minister to consider     the     feasibility      
of  a  cir- 
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[Prof. Sourendra Bhattacharjee] 
cular railway which may come 
up in a short time instead of 
depending on this tube railway. Lastly, 
there is the problem which concerns 
us. It is regarding AC sleeper in 
Rajdhani Express. The Members 
of      Parliament      travelling by 
Rajdhani Express in AC sleeper have 
been experiencing a very peculiar 
situation which is humiliating. The 
Ministers repeated assurance has been 
that the Members of Parliament are 
entitled to travel by that class. But it 
seems that the Railway Board thinks 
otherwise and the Members are plagued 
like anything on this issue. It has been 
said that the matter is pending with the 
Railway Minister. I would request the 
Minister to take this opportunity to 
clarify the position in this regard in the 
House. 
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THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA); Mr. Shiva Chandra 
Jha.   Only two minutes, please. 
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THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): This is no point of order. You 
cannot take adavantage of a point of order to 
seek clariflca-. tions. Mr. Minister, you can 
ignore this. I cannot allow this kind of 
discussion. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); Please sit down. •I won't allow 
you. You can't' go on getting up everytime and 
asking questions. 

 
That is our national language policy. 
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SHRIMATI MONIKA DAS (Kar-

nataka): Point of order. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No point of order. 

SHRIMATI MONIKA DAS: I want to  
ask a question. 

THE       VICE-CHAIRMAN       (DR. 
RAFIQ ZAKARIA):   That is no point of 
order.   Asking a question is not a point of 
order. 

SHRIMATI MONIKA   DAS:   Point 
of order.   One minute, please. 

 

 

SHRIMATI MONIKA DAS: Point of 
order.    (Interruptions)   .   .  .. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No point of order, You 
cannot take advantage of a point of order 
to seek clarifications. 

SHRIMATI MONIKA DAS: Sir, he 
said that 2,66,000 casual labourers are 
there.   I would like to know. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):  No. 

SHRIMATI MONIKA DAS: But I 
have come to know that more than four 
lakh casual labourers are there and they 
have not been given employment so far. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): That is not a point 
of order. 

SHRIMATI MONIKA DAS: That is 
really a point of order. For your 
information, more than four lakh casual 
labourers are unemployed. 
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SHRIMATI MONIKA DAS: I would like 

to know from the hon. Minister .   .   . 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Let him conclude.    It is not 
fair. 

 
Please hear me.     

THE VICE-CHAIRMAN: (SHRI DINESH 
GOSWAMI); Please  Let him conclude. 

 
SHRIMATI MONIKA DAS: What action 

you are taking for that, I should know. 

 

 

SHRI V. GOPALSAMY:   It is not the 
Legislative Assembly of Bihar. 
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SHRI MAHENDRA MOHAN MISHRA:  
Fix the responsibility. 

SHRI V. GOPALSAMY: A point of order. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No point of order. 

SHRI V. GOPALSAMY: The Minister is  
not replying. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI). Let him conclude. He has not 
concluded his reply.   Let him conclude his 
reply. 

 

SHRI V. GOPALSAMY But this is 
Parliament meant for the whole of India,  not 
for Bihar alone. 

SHRI KEDAR PANDE; I am talking of 
Madras, I am talking of Jammu and Kashmir, 
I am, talking of U.P. Why do you say always 
Bihar? I belong to Bihar. That is my State. If 
there is some problem, I must be bold enough 
to say that. (Interruptions) . 

SHRI V. GOPALSAMY: I cannot change 
my view, whatever you may say. 

SHRI KEDAR PANDE: I have talked about 
Karur-Dindigul. I am talking about Assam 
also. I am talking about Mizoram also. Is 
Mizoram Bihar?   Is Madras Bihar? 

P.M.     Why do you talk in this way? 

 

SHRI V. GOPALSAMY: I know where it 
is. 

SHRI KEDAR PANDE: So, I am talking 
of the whole country. I am talking of the 
country as a whole. I am talking of India. I 
am Indian Railways Minister, not Bihar 
Railways Minister. We are all Indians here. 
(Interruptions) 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu):   The  railways is not a State 
subject. 

SHRI KEDAR PANDE: It is a Central 
subject.   So these are the things. 

 
SHRI R. MOHANARANGAM: Sir, for 

the convenience of the Members who come  
from non-Hindi-speaking 
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comes to our State, let him speak in English. 

SHRI -KEDAR PANDE:   YOU have got   
provision for    translation 'here. 

 
There are 61,000 route kilometres in this 
country and out of them, 5,000 route 
kilometres are in a bad shape. I have to, 
replace and renew these railway lines. In the 
Sixth Plan we have allotted Rs. 500 crores for 
renewal and replacement of these old tracks, 
Last year I spent Rs. 70 crores. This year I am 
spending Rs. 110 crores. In 1982-83 I am 
going to spend Rs. 130 -crores. So unless we 
do it there will be same accidents here and 
there. We must try to remove the causes. That 
is the whole thing. You must know these 
things. Our rolling stock also is in a bad 
shape. We are going to lay stress on the 
maintenance also. We know the causes. At the 
same time, we are going to take serious action 
against employees in whose area the accidents 
take place. Nearly 200 employees have been 
dismissed. So I have taken all these steps. So 
you should be satisfied. 

SHRI V. GOPALSAMY; What about the 
railway concession for sports teams? 

SHRI KEDAR PANDE: I shall consider it, 
because this is the recommendation of the 
Tariff Enquiry Committee. The 
recommendation of that committee is to do 
away with this. But I shall consider this. I am 
giving you an assurance. I shall consider this 
matter sympathetically. 
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SHRI SHRIDHAR WASUDEO DHABE 

(Maharashtra): When the next Budget is just 
two months away, why do you increase it from 
January? 

 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Now I am not permitting 
anything else. I am putting the motion to vote.  
The question is— 

"That the Bill to provide for the 
authorisation of appropriation of moneys  out 
of the Consolidated Fund of India to meet the 
amounts spent on certain services for the 
purposes of Railways during the financial year 
ended on the 31st day of March, 1980, in 
excess of the amounts granted for those 
services and for that year, as passed by the Lok 
Sabha, be taken into consideration." 
The motion was adopted.   . 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We shall now take up clause by 
clause consideration of the Bill. 

(Interruptions). Safety rules are not being 
neglected. I am talking of the safety rules as 
a whole . . . (Interruptions) But there are 
rules regarding safety and those rules are 
being maintained .   .   .   (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): The way you are 
attacking the Minister, he will get derailed. 

SHRI KEDAR PANDE: No, I am not 
going to derailed by this lady. 
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Clauses 2 and 3, and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI KEDAR PANDE: Sir, I beg to  
move: 

"That  the  Bill  be  returned." The 
question was proposed. 
SHRI SHRIDHAR WASUDEO DHABE;  

I want to say something. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We do not have time. Let us 
dispose of this Bill.    There  is another  Bill. 

DR. BHAI MAHAVIR (Madhya Pradesh): 
If Members want to speak particularly with 
reference to Railways .   .   . 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): For that there is another 
Appropriation Bill. But I do not know 
whether I will permit Mr. Dhabe because be 
has already participated. I will permit others, 
who have not participated, to speak for just a 
minute or two. 

The question is: 

"That  the  Bill be  returned." The motion 
was adopted. 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Now, let us take up the 
Appropriation (Railways) No.  7 Bill, 1981.    
The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1981-
82 far the purposes of Railways, as passed 
by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); We shall now take up clause by 
clause consideration of the Bill. 

Clauses 2 and 3, and the Schedule were 
added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 
SHRI KEDAR PANDE: Sir, I beg to 

move: 
That  the  Bill    be returned. The 

question  was proposed. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I want to restrict time because 
we have two more Bills to be   passed in two 
days. 

DR. BHAI MAHAVIR: It will not take 8 
or 10 minutes, one minute or two minutes for 
each. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): All right. I will give three 
minutes to Mr. Chak-raborty and three 
minutes to you. Please cooperate.    Mr.   
Chakraborty. 

SHRI AMARPROSAD CHAKRA-
BORTY: There are some problems which the 
Railway Minister has not mentioned at all in 
spite of the fact that one hon. Member, Prof. 
Bhattacharjee, spoke about them. What about 
Sealdah Railway Station.. . (Interruptions) 

THE VICE-CHAIRMAN < SHRI 
DINESH GOSWAMI): Order, order. Already 
there are complaints that Bihar is receiving 
more attention. 

SHRI AMARPROSAD CHAKRA-
BORTY: The Railway Minister talked about 
Mrs. Gandhi. What about the Metro Railway? 
Our Prime Minister inaugurated it in 1970. 
Now it is 1981. Even the earthwork is not 
over. What about Howrah-Amta Railway? 
The Railway Minister is fond of Prime 
Minister. I say she inaugurated in 1970. Are 
you not aware of it? That is regarding 
Sealdah. Then, Sir. the fourth point is 
regarding the Rajdhani Express. Sir, it is very 
humiliating that Members of Parha-ment are 
asked to pay more for travelling by the 
Rajdhani Express. A letter has been issued to 
MPs asking them to pay a sum of Rs. 40/-
more and I think it is pending before 



 

the Minister. Yesterday, those who were 
travelling by this train were given a letter 
by the Chief Reservation Supervisor to 
pay more which is very humiliating. It 
was declared by the Railway Minister 
that we are eligible to travel by the 
Rajdhani Express in the air-conditioned 
second class. But these people are issuing 
such instructions now. The Minister has 
not touched upon these points now. Sir 
we are prepared to pay. But this letter is 
humiliating. He has not touched on this 
point. We are prepared  to  pay  extra. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): I think you have 
made your point. Yes, Dr. Bhai Mahavir. 

DR. BHAI MAHAVIR; Sir, I wish to 
make a mention of three points only. The 
first is that he has given reasons for 
raising the freight rates in terms of the 
additional cost which the Railways have 
to bear because of the higher wage bill, 
because of the bigher bills due to coal 
and diesel and all that. I would like to 
know whether he is aware, if he has 
already calculated this, of the fact that 
this is  a vicious circle because when the 
Railways increase their 'freight rates, it is 
going to have a cumulative effect 
on all possible types of production and it 
is going to add fuel to the fires of 
inflation in this country. You are today 
arguing like this. But if you limit yourself 
only to arguing that because of these 
things you are increasing the freight 
rates, it is all right. But you are forgetting 
the consequences it will have on the 
general market, on the general consumer 
and on all the people in the country. It 
may be all right for him to say that these 
con-sequences will not be there because 
of the increase in the rail freight rates. 
But the industry people will say that 
because of the increase in the freight 
rates, they will have to charge more on 
their products. The   second    thing is   
that   you are 
raising    the    freight    rates    and in- 

creasing the bill for which the people 
will have to pay. Have you done any 
full-scale inquiry about the maintenance 
of the railway wagons? Whenever we 
travel, Sir, we are struck by the poor 
maintenance of the wagons and coaches. 
Even in the first class compartments, the 
maintenance is very poor. If you go to 
the toilet, you will see that either the bolt 
is not all right... 

THE       VICE-CHAIRMAN     (SHRI 
DINESH GOSWAMI):     I think that 
point has already been covered. 

DR. BHAI MAHAVIR: ... or the 
shower is not working or that it is leaking 
or that there is no water at all or that the 
wash basin is in such a poor and dirty 
condition that you can not use it. Will the 
honourable Minister at least see to it that 
proper maintenance efforts will be made 
and there will be proper checks, surprise. 
checks, to see that the bogies are kept trim 
and that severe and suitable action will be 
taken against those who are responsible 
for poor maintenance? lastly, Sir, it seems 
that he has said that he is going to take 
action against some General Manager for 
certain lapses on his part which resulted in 
accidents. Normally, Sir, the tradition has 
been that the Ministers have owned up 
responsibility for whatever happens in 
their respective departments. Now, Sir, 
probably we are starting a new 
convention. So, I would like to ask the 
honourable Minister whom we shall hold 
responsible for accidents in the future. 
Shall we put it on the General Manager or 
the Manager in charge of maintenance or 
the Commercial Manager or on somebody 
else? I say this because now it seems to be 
the consensus that side that the Minister 
atleast is not responsible at all for what 
happens; he  has himself said that 
accidents will continue to occur, but he 
will only try to minimise them. I would 
like to be enlightened on' three points, Sir, 
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SHRI KEDAR PANDE: Sir, so far as the 
Howrah-Amta line is concerned, in the first 
phase, work is in progress from Santragrachia 
to Belgachia and the work is expected to be 
completed by 1982-83. Thereafter, the 
extension will be taken up. So, Sir, this is the 
wish of the honourable Member and that is 
gonig to be done. 

Now, the next point is about the Rajdhani 
Express, about the extra payment to be made 
by Members of Parliament for the first class 
travel. I had announced in this House and in 
the Lok Sabha also that no extra payment will 
be made by the Members of Parliament 
whenever they travel in the first class or the 
air-conditioned second class. That should be 
maintained. But I am hearing this for the first 
time. I shall consider this matter. I am told, 
perhaps this Rs. 15/-extra is the price of the 
food. But I do not know. I shall go into the 
matter and try to find out what it is. 

PROF. SOURENDRA BHATTA-
CHARJEE: A letter has been given and we 
have been asked to pay extra. This is the first 
time that they are doing it. 

SHRI KEDAR PANDE: I shall look into if. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); I am told that a letter has been 
handed over. Will you inquire into it? Kindly 
inquire and kindly give proper instructions. 

SHRI KEDAR PANDE: I have said that I 
will look into it and consider it. 

PROF. SOURENDRA BHATTA-
CHARJEE: It was handed over to the Vice-
Chairman. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please hand it over to the 
Minister. 

SHRI KEDAR PANDE: So far as the 
accidents are concerned, I have never said that 
accidents will continue. That is rather a 
misinterpretation of 

my speech.    I wish no accidents place any   
time in   this    country.    I 
wish... 

DR. BHAI MAHAVIR: Wishing is all 
right. 

SHRI KEDAR PANDE: No one welcomes 
accidents. What should be done? We are 
trying our level best that accidents do not take 
place. Important Members of the Railways 
should also be taken to task. I hold this view. 
But a little time is needed and I shall look into 
it. 

The third point is that there is bound to be a 
little bit increase in freight rates. Naturally 
Some impact will be there on the society. No 
doubt about it. And it may add to the inflation 
a little bit—2 paisa or 3 paise. So far as 
foodgrains are concerned, you have to pay 
only 2 paise more. It will help the inflation to 
that extent. But this effect is insignificant as 
compared to the larger benefit. 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI). Thank you. I think you have 
concluded. Now, the question is: 

"That the Bill be returned." 

DR. BHAI MAHAVIR. Sir, he has 
not answered my question about the 
maintenance  of   _____    (Interruptions). 

THE VICE-CHAIRMAN: I think we will 
have enough opportunities for discussing the 
Railways on future occasions. 

The question is: 

"That the Bill be returned.'' 

Themotios  was  adopted, 

(I) THE APPROPRIATION    (NO. 6) 
..BILL, 1981. 

(II) THE APPROPRIATION  (NO. 7) 
BILL, 1981. 

THE VICE-CHAIRMAN  (SHRI DINESH 
GOSWAMI).   Now we shall 
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